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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY. THE SIXTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

Between:

M/s Sri Venkateshwara Textiles and Fashions, D.No. 5-6'16 to 617, Market
Road, IVancherial, Mancherial District. Telangana- 504208. Branch at D.No 5-
508/2, lqbal Ahmednagar, Irrlancherial, fulancherial, Telanagana-504208,
Branch at D.No. 1-2-7011 , Main Road, Peddapalli, Karimnagar, Telangana-
505172. and Branch at D No. 9-3-29, Contractor Basthi. Bellampalli.
It4ancherial, Telanagana-5O452'1 . represented by the lvlanaging partner of the
firm, Nalla Surendhar S/o. Nalla Venkata Narayana, aged 47 years.

...PETITIONER
AND

'1. The State of Telangana, represented by its Principal Secretary, Municipal
Administration and Urban Development, Secretariat, Hyderabad.

2. Mancherial Municipality, Dist. Mancherial Telangana, rep. by its
comm rssroner.

3. Peddapalli Nlunicipality. Dist. Mancherial, Telangana, rep. by its
commtssloner.

4 Bellampalli Municipality, Dist. Mancherial, Telangana, rep. by its
commrsstoner.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly one in the nature of

Writ of [vlandamus, declaring G.O. Ms. No, 147, Municipal Administration and

Urban Development, (MA) Department Dl.221912020 issued by the 1St respondent

as arbitrary, illegal and violative of fundamental rights of the Petitioner under

Articles 14 and 19(1)(g) of the Constitution of lndia and violative of principles of

natural justice, quash the same and restrain the respondents from taking further

action under the impugned notification.
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THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G-M. MOHIUDDIN

WRIT PETITION NO: 26257 OF 2025
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lA NO: 1 OF 2025

Petition under liection 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the impugned notification No. 147 Dt. 221912020 issued by the 1 st

Respondent pending disposal of the writ petition.

Counsel for the Petit,oner: SRI V.RAJESHWAR RAO FOR SRI E.HARI BABU
Counsel for the Resporrdent No.1: GP FOR MCPL ADMN & URBAN DEV
Counsel for the Respondent Nos.2 TO 4: M/s. GUDIPATI SHI\RVANI FOR

SRt KRISHNA REDDY PUTTI\, SC FOR MPCL

The Court made the lollowing: ORDER+
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'|TIE HON'RI,E THI,] CHIEF JUSf'ICE SRI ,,TPARESII KUNIAR SINGII
ANt)

.f IIIi IION'BLT] SRI JT]STICI,] G.i\t.NloIIIUDDIN

WRI'I PE'IITION No. 26257 of 2025

Sri V. Rajcshwar Rao. learncd counsel appears fbr

Sri E. Hari Babu, leamed counsel fbr pctitioners.

Ms. Gudipati Sharvani, learned counseI appcars for

Sri Krishna Reddy Putta, learned courlsel lbr respondent Nos.2

to 4.

2. This Writ Petition is llled with the lbllowing prayer:

".....to issue a writ, order or direction, more particularly

ons in the naturc of Writ of Mandamus, declaring G.O-

Ms-No.147, Municipal Administration & Urban

Dcvelopnrent, (MA) Departrnenl Dt. Z2/9/202O issued by

the l" respondent as arbitrary, illegal and violative of

fundamcntal rights of the Petitioncr under Articles l4 and

l9(l)(g) ol the Constitution of tndia and violative of

principles of naturaljusticc, quash the same and restrain the

rcspondents from taking further action undcr thc impugncd

notification."

3. Learned counsel for the petitioners seeks permission of

this Courl to withdraw the instant Writ Petition.

ORDI.]R:



tlc.I (AKrS, JJ & GMNl, J
w.P.No.26257 of 2025

4. Learned counsel appearing for respondent Nos.2 to 4

reports no ob jection.

5. ,\ccordingly, the instant Writ Petition is dismissed as

u,ithdrau,'n. -[ here shall be no ordcr as to costs.

Misccllaneous applications, if any pending, shall stand

closed.

A
S .I:.BHAVANI SWAMY

ANT REGISTRAR

,TRUE COPYII
SECTION OFFICER

1. One CC to SRI i- HARI BABU, Advocate [OPUC]
2. Two CCs to (]P FOR IVCPL ADMN & URBAN DEV, High t)ourt for the State
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of Telangana, al Hyderabad [OUT]
One CC to SRI KRISHNA REDDY PUTTA, SC FOR MPC[- [OPUC]
Two CD Copies
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HIGH COURT

DATED:16149;2025

ORDER

WP.No.26257 ot 2025

.)
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DISMISSING THE WRIT PETITION
AS WITHDRA\^'N WITHOUT COSTS
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